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13. The Bench has not been impressed upon by the argument of the counsel of

debtor company that other legal proceedings pending because this code has over

riding effect against all acts and proceedings pending before various forums in

respect to the petition filed by financial creditor, the only requirement the petitioner

has to show is that the default has occurred to the amount that is mentioned in the

application, if at all this Bench is satisfied that occurrence of default is in existence

as on the date of filing financial creditor petition, that petition is maintainable.

Accordingly, this Bench will admit with consequential directions as mentioned

under the provisions of Insolvenry and Bankruptry code.

1,4. However, for having the present Petitioner failed to specify the default

occurred in the company, this petition is dismissed with the liberty as mentioned

above.

B. S.V.
Member (Judicial)
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